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Title: Further discussion on the motion for consideration of the Motor Vehicles (Amendment) Bill, 2016 moved by Shri Nitin Gadkari on the 7th April,
2017 (Discussion concluded and Bill passed).

HON. SPEAKER: The House shall now take up item No. 17. The discussion has been completed and now, the Minister's reply.

...(Interruptions)
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HON. SPEAKER: Only the Minister's statement will go on record.
...(Interruptions) &€+
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HON. SPEAKER: He is not yielding. What is it?

off arfeerantsior s (areraeif) : disar, @t vas frore ... (cawner)

HON. SPEAKER: He is reading. What is it?

3€| (wrauret)

SHRI MALLIKARJUN KHARGE: See just, we are requesting through you to Home Ministera€|a€; (Interruptions)
HON. SPEAKER: These people are standing inside the well.
... Interryptions)
13.57 h
(At this stage, Shri K.C. Venugopal and some other hon. Members
went back to their seats.)
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thing, he should be punished as per law and therefore, we want FIR should be registered against him and that is why, the minister should come and
make a statement. If he does not come, then, under protest, we have to walk out. Under protest, we walk out. ...(Interruptions) This is not good.

13.58 hours
(At this stage, Shri Mallikharjun Kharge and some other
hon. Members left the House.)
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HON. SPEAKER: Only Minister's statement will go on record.
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HON. SPEAKER: Why are you talking like this? You don't answer something.
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HON. SPEAKER: Please, Shri Adhir Ranjan Ji, why are you talking like this?
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358,

HON. SPEAKER: Please, Shri Adhir Ranjan Ji, do not do like this. You do not answer something.
...(Interruptions)
HON. SPEAKER: Please understand. &3t grai-3t1z ordf iy
€| (caauen)
oft Biferor arsest ¢ amu A siUT & aIe SR AawT fe) S€| (o)

TGl 3118t | 3]} Sit 21 o 2wrsE &, ©w @ &) | 3= Fely, but not like this.

€| (cuaura)
FroTotler areargt & anu dfde
€| (caauen)
HON. SPEAKER: This will not do. He knows better than you.
.. Interryptions)

oft Giferet s1sadt & amu A2 U amEw, & #og wEen,... (=) e Adle, Uh ad U2 Wit A o Redr wes &t 2 Sit oriE e grEier oo & @iy i &) s agd
vaftSca & 33 & dupiura Sff, sl ada Sft of ameft am =it & o oz it acre art cisl & Raems w1¥aE wel & o andisft 3 ool B3b ot wvar 8,
5 fere gwrol ata aierer @) feram &) g arer 512 & Rs dlal e aifws g B aiy 3 el B s aifefal o) v uey Rram ) greafies, mreafis soel dF s Audt B ay i
P e G, PO P GIteA fbea g, Iedfior grt, usaelssiica 2 2, 7 M uz swar AJor Jaw &, ager A @ A 2@ F) sor el A ww @ E R Vo aw
i

v el of was ylster e 3 Ry apR amu o diave spsfier st o e B orur amudt sndt arey o Seh,...(wmaarmer)
off diveg Biz (31&) ¢ aicfl oft, At uew yrefonr 3. .. (o)
HAToTallr areane & dfvog Sit, dfew,
&€ | (czrqurat)
oft forferer srsas®t ¢ I wwanerolta Fgw @Y amen argar § b #es sdlwa wieer worw¥e e 3 & site ser A st asu AR QY6 B der A anen &) s AU

el o aiffion aen 3] Aga uz S wider 8kl 8, grs diase andt aarer 3 snddtll & urar et 8, @wdl o1 @l Vaft Bdt-AId ardt wrro-crazen A wrr el 8] sror
gl ofifer & anenz ur Sl apfrent ders B 8, WS v zwR) B A RN o1 angrer fover & o5 & g aiy 3 s Bk @y

At D¢ a1 ofs Anfdeor B ary 3 SN ook &, sad wiop 2ara 3 Bk gan &) 7 duplue ot s offsrdl Rover 13 & wesr 3 Asaa & @ sard siaesd s oril o) il
IR 51T 51 ¥ 3l @ifep fipadt &t wige waar &, 331 apudra & s & dl 320t @l awmelw idl 8) gy Burdde of s3r ary 3 anss dort fopu 2| ot @ifts fpeft &t a1ge
@l 8, 3 R g1 wid awelie ardl Beft anfdn, sl A BIE & MR w2 A war &) et Sft, et 3731 @al, s w6l 3 A8 ard ol A off, Ffival #91 s sTaesd
3tz ot & fere omw anss foraicist, aifis 358 oft B awcftw of 8, Fifs swaest tsfile Ta ¥ ow dere ordf 2 Adie Hi¥rt @iar 2, Afdsar yferr anw2 yedt 2 fis dedle
=it fopen, aem gam st & wad & b Yaefide 5w 3, & omswy s ara wé & srrest Jiie ot @ oft st JAzgor 391 St 3l BrRET Tl 3, Jowt e AfSwa ke
a3 aif¥fer w3Ber ¥ grawreil w1 ot sieerer a3, .. (cae)

SHRI K.C. VENUGOPAL (ALAPPUZHA): Why don't you include doctors and nurses in the purview of the law itself?

SHRI NITIN GADKARI: The decision has already been given by the Supreme Court. So, it is mandatory on the part of the Government to take a
decision. We would issue the order. ...(Interruptions) Through Executive Order, I would promise that we would do it. ...(crmaemer)

arTorofter Arce= of s Geicomsil A ai¥ 3 argeauvf AT Forn 3 & usan Ad} § St smer Fudie B Raonw aterar §) dor Shdtanz @omer arelt @) vws aR et v IPR IS I
aferedl & oY angepT oier Brepterasz amuds Huz arr 302 cenest ... (wauer) ag ard Ad S, § g AP §, I A 3o A ofifde, gl wewR o GSiac @ diewee
woirol & fere aiseur, fer wie &) Redi-orygz As daeftde @1 fvaen as1 $u aon & 3 amor asie 2 4 verdaiaR iz 6 sisurt @on &1 g Hel war b @ =it ordl #wwm
arcatt w1 Steel AR Ageayut & s @l 3 &l G fioe & [ s & et d dyor diRR oem) Sl dia d @ff¥er aeft, asl 2R arse RBrew oPen) Slell @ere i afder
areedl Bl anfthar @ te 3 Foter awes anwelt, mfes sr¥az o st ane, s Yoz 3 ol e foen &) o Baracr g 3 2l seis S e o6l B e war 8, | ol
@ s # ol Brsll iy

off vl Brideg, Ygdt (regaarr): s@icm, dewa afd 44 w2 vo [Adksr &, Sit =) ferst & orn 8, a=iifts g3t s1ia & gY 71 oot a2 o, "féog 3 v anféwer smen en,
fort ) faeksr wad &, st aa B3 facksr @Y snuel semie e gan &

off forfcrer arsw#t & anuer A= use RN a1, 52 e 11 gome wds Hud ais fven 3, 86 wias Fuicer s fpe & afiz 33 sywiic 1 wpr 9% Ryen &) ser A astor



it & A Br Ror amudt Ay aiffisar A Brer a2 731 acrren, 32ft o A et Ay wrar Rsen ey b oft amw Ay wrar amse, 53 A e wwen; gt anT As 2 @ widaed As
@il & 37 widacd As ¥ o5 23 &, safer vadliEe @ &) uacll ar 33 fer 9 gawmer fsen & @5 e As@ ik vasfiEe & fere s gomel adt Bengere iz
widacs] @ g1 wae b sz A Breder goror @ ook fsen 8) s o 302 wisor oft o dlem) Ao wokRft A fére aaor wiser 2am &) fberarer 33 wa 23w &, Afdver 3
aera? sl gFaT 8 siesfl) 72 e & B apR widac s a3s wet wen d &9 el 33 &dw ffee wal 1 ot ©E B3, &9 53 YR DI anga B eree ofdl wEy

sdftess wgiewn, Rdel 3 sier 2 o glar & 3 &er 2 3 Agorad @b W @2 3 &, WeIhe WP B3 ddl ARl &) g2 dor 3 dier-ar adiar sz e e s e an
I & aftz Aot eltor doct &, anfen Bracht &, alter a3t E, Afdvor w1 st Riem o1l aszen, 53135 10 garet uaclt ars yraermor fsen &, ga1 321 w3 512 wisad a3

g e & @y 3 dicads @ A el o A RN §, $3 A 50 Recivfics & sscaunt spuare site g Jez sk e & @iy 3 dindicca @ e @ @1 TW
@3 33 B, 39 &I SRIGT DM ofdl 2 AP F) FazeR AqIerr P Arel DA o b 1w srageres sfrawica @ a@r & Jos & Awa &, PRI A el Bl oirel aarel 3 werd &,
& 33 U2 GIF [aae ey

P A of SE@I &I SlerOres eer & @2 3 el far 351 &) 9 spfdes A St @t srasa @wen aear § 96 s 3 et ardl @ sl orpil 3 onfie fsen &,
safers forfdrer s=u 3 sarbt Rienm as3ay off Aupeiuret Sft o asar Sor 31 grsfier ensiar & forem vas JEmer &) Auehurer Sft, $31 awofol @1 R @31 wsais & i 3w Yoo a1 w1
ot eafers Rt oft Se1s Ssfder ensdia @ sasan 2, AR, @1 @1 @t seRne, 3 arsda & Jwa &) PR @1 andt wta & A 3wt WrTeE 3A e 3 wdl oft a
Jrasr &, a $-araotan den, grsfier emsdiar afiz $-amctar W e sdadfias ARz aden

wictGen, ot 3 wft @ rarer ygen ot seRien dem, A3t weon ol aifde, dfdver 2cand 8, Rt eiter & Riodier srsfier ansiar T fre avy @ wdlen Sy grsfer ansiar frn
3 &i, T© cllvl &) a3 cilel, a3 WDR, 43 XD, a3 ®fd, a3 oldl, &2 # dow? ey I &) 521 et B wA 8ol b arg 7 #di 8ol d arasle ol a2 43 cnsdA oidl & Ay
3 feperont oft @St cufep 3, 33 ensdA & e anedisn siifiba Siell uSal, wrrle? e dell, TFRIC? UIA-el [Backr w2, Rors sredlal siifter 3 s smeen s dier et
b 3iG? csdiA fiewn, 3PR oidl feen Al amdish & Hu? wriarE gell, 33! 36 aell s e sdciions orer aoen, 3 B3 el @I Sierd § [Selh Ut aR-aR SeiE!
@1 a3 3, et 3 wivar & s A gt dier 3 @I angA &) e gorol A of anfded Bt A, el of dPRr grsfder ansder 2o S @Ry R#Arae ySor 3 spns wwn
31 Pp1E T2 et b 531 Rsdol Are 3 ers3ia fren &, €-omeia & Sos) 3| B ! oidl dell AT, $A Dlojel BT IURIDT 2191

& amorofter srar off 2ra @ acien ansen § R g2t IuRieT anen2 A e siforensgal ARG A Acamdor B e foer 3, 53t amen A amer Sivst &) Sor 3 snfder @t et , ol
e ageft ameft 2, ureat ardt & sney &) anft o Raft 2aoitamsht an s 2 v vw-ves wid uz sdacferas afdser &, s amenz w2 uernr aer swen & 5 @wlor 2t sndt wr wid wai
el a1 32 ot wal drdt gf &) Preil Bt wdiear P wrur sndt At wor ardt clell @1 oft @ Xicar A onen Jite FAW AT QPRI FSRIeT s ST A acTel ardt
ol a1 aowr oft 3 Fca A st s s [er B aga ad ot ) A6 W SotcIsel A1oM

& arorofter Acran Joft AftAAT Sa @l arazd wIell Aladl § [ e ubdager ofifer @oma v 18 sl & oo wiferfewer urdtsr & cladid Brfsrrest &b Fner uia-am Jfiféar
b1, 3315 sl off Yo xrar 41 fBare yaor & gl fiforaes off arell of sowl aga wfa et wisfy, diod, Agecom, damua, il widd of Areee @1 g & &, 33
gl Fdtepr? fopen &) ¥CTEe1 @it 3 gpet w1 Sit M) I58icl 3T & e EPll I FeIrn, 3T B AR DI gerren, Addter @Y gorren, ARl wirsret @ gorn, ot aat Bt
3z Jema v a6 frer gor 29w &0l 14 cilell @l Rrar 3t T2 @ o &) a5 s snceft & Fen @1 faww &) 7 smuet srara ween aredT § b 520 &9 I IR
1 Ageiton Aavs & st SmiEY st Ase W B ysidl uz swflren A Rrare @ afie s @R 6 gl see @y

artotofler arezigt oft, & Fuee ool drse & b 1ol 6 2Mlon vz i B Ao dize G Befer sreedt ordl 3) & arsreng, aey2 3 e g Beas ik orfteig B goaad i s
citer oIt &, sl aga srsagt 3) aa ol oft Refer 3 Rozft oft goore @1 avzvarer giemdld Jaes 3 Asal ardl @b 3iorensal aKelH el & A1 av2telel Wl AATH w2l & Ao
I U2 effoll @ Aw-As 3, Fen-well &2 TA ael G0t G e de o & 891, 48 oidl acon) g1 $3 arr u2 uads 3, sAd e sl Ae=ier s § s sad o
BT I3 DI A A DI

aiaratter arezigr oft, &1 521 fer gt gpsfder cns2tar o arger 2foreorar & ary 3 wmuw FurR w2l 3 AsEr AP s Rk amEiye! @t wdfiga itz 3w Ja o 3 AR
8 3361 Al Al wrRpcIrEsIoT &) Aokl I uf¥agel &I 3 12 ool b fere aEitor grsdt uf¥ager wd o e wotfaefadt 3 @ uf¥ader et @ AEl Yo g
A gricomall A difsdl ®t g2a Fanasn ficen J31 aga g aiar & 3z @t Fiera 8t & [ a=n gforn 3 T e s fere &t o orn & b ARt Serer vaefiEca wat
A &, @l cior sarer #x) &, sadt aat Bt ) A sl 3 orn en, 7S Rt Jie arbl der o @ & B Bre? ssadl, smuet aga A doe Ao aifde) a9
crel oy gaty Sur Bl as fooofl adt wfl 3, safére i sger & el Agel wr ega A angol asen §, A anud sweagin A g2 BA d v @A vuse o 6 §) sa oad
@1 32 B B A5 Foen B Rredat 3 261 § syl As, Aot a8, R a8, B As B fe wdaez don, vad on, 3 Rfde G sz o cahdee i 3,
aclep dicat &, 33 seuclliic ol & g ander 34 Azen @ S &I AR & 36l arcl Ui AT Sfd Y I8, Sor 3t 3y 312 &t e Rrern: wat A wa 50 Gradh el
&l Sirel @erol @I @i w3 #El ePrn & v 23 Roeiefles s o1 dgave o3 32 &) ag o & @b #dar ad & sier 3 16,800 Roeisfles & wigaes e &, 21 ai emaa
TS BUU @1 T e 3| A s Y a2 @oist &, Afdver 3121 ol 891 et uzdic clsit &t Siel aar ues!, as &ART A asT Il elen A& st Breret 3 ...(emer)

HON. SPEAKER: Nothing like this will go on record.
&€/ (Interruptions) 4€; +
HON. SPEAKER: Mr. Minister, Please listen to me.
S€] (Interruptions) 4€"
HON. SPEAKER: This will not go on record, I am sorry.
&€ | (czraurat )

AToToliT 3re=1et  aicf} Sft, 3 BRI dicrar & o venss @, 3ma 3 @ 32 i
€| (caaurer)

oft forfcror arsedt @ aorolter siezer wAGan, As Audt B wae F gurer acfl off oiveq A Sft, wisolw Riferzer s siffqufug of @bl FEra A sa Fad wwEr fEidw ot
B3I ASD I8 A AR B AIPI2 of aga el forn &

reeIel GG, A Gl A o1 WAl AIGAT § K 3nsT Rt urd glal A arg aff @1 sierer acran @a &9 s1el A ©o ard ge ot sFwdt &, afdser ot vz off sfuer & amu S/



oft Jysira ot A1, 74 A SIF2 S &) IPR G oI & [ A Fsa seclliie wwor aifde, d s 3 sweliic oy

dtsa, 9 v AEcayl ard weel dIed §) sARl DI of aga Bftee A &) sm i @I oft Bafisrar &t 8 sfie s @I oft Bfiorer et &) & Jore1 AeaTEl DI &) FARA
eltaeie], AfSreaifea fer, vesflawfea o, sfifar afie Sf3RE, sor ar sl w2 st & gar2 Afemer Bafanal o g2 @ dles? B aftio, Brdcen i aafen ferxdt 3
gan2 Aol wft-oouft g Jeer wEt didt & o aga ez 831 Siedie and &, o ary 3 g aneldEt oo @2 3@ 8 8, Aftvel 33 @wnRul ag wu wift-anft s siar & 9t
291 &5 | Rw dlesA @, R =u A st Afsealita [ &, it ) vesliagfea fer 531 sevelldie o 2 &) & Sfsiordt fer @ amasa ason asar g o ariiuge,
Jfcezolfed wiel, Uiceglol wal a3l anclaarsel 3 IR aFol, F2ei, A Softferafisr anfe vas ot diq o ol 3, RrwEl wewr Adgada ol & Afiver R B s01 3w
arel @l Frael B fere o 3 aifde; v SieEie 3R e @5 15 3rel Grel ¢ @ a8 o2 & SIR)) e 13613 Sff auel uf¥ars @l dase Ay anftsar 3 3 3 offa 3o a@y A
aler o5 area, ama A aarsd s F aen oF, aeiits Ao wul ferr gar 3 A av ordf aen Fawdr PR AR AA < wel A 4G o [, a1 F o1 acdl @ BA Baenden? Jo
ol el & fere dr a2 Srea @2 opll, At d awr wFen? dol wat B smu Riar sa $ife, s0 P of Po AR e AP TR ® JT R@ diesd b a3 Aad g
s amia 3 forvfar aszon dem A ARt R diesa, St dlwd B AR I 3, @ Jorl AERI BN 5 5 TP HUT TPIAR I @2 3 8 A ot 291 et Aseier w3
Jodiel oit-ait ard @wdl &, 33 s e Fu 3 apre 3 arEPy

anfiaz 3, yeuur A amucs A @iy 3 oft ordl aneroftr AeRl o Rien @rep & ) s 1 ader, 2020 aas 4@-6 A wifleror o2l @Y dorScd @I G W F) $AB DRI dicror
31wl gkl sl Adferem fiforaes ot amrase Ren & b & 21 féu cror6) aren wer 3uctets @3 a2 &3

3 Figor B ara weedt 3 sropte wEen 5 ag Sor e, el B ot aaret it s Haez 3 aga ast grawet wot I few ) A anu T sty wwen [ orollaar s fer @
UI @30l 91 AeRAGT W2 AGT-aGT LoAIG) .. (GRcTeiol )

FToToilT arergt ; 3 Jrac dieral 1 AT Gall, Aot A UEA AlsT YrRflor ads ral At
The question is:
"That the Bill further to amend the Motor Vehicle Act, 1988 be taken into consideration.”
The motion was adopted.

Clauses 2 and 3 Amendment of Section 2 and

Insertion of new section 2B

HON. SPEAKER: Now, the House will take up clause-by-clause consideration of the Bill.
The question is:
"That clauses 2 and 3 stand part of the Bill."

The motion was adopted.
Clauses 2 and 3 were added to the Bill.

Clause 4 Amendment of Section 8
Amendment made:

Page 3, afterline 9, inserta€”

"Provided also that the licensing authority may, before issuing
the license verify the identity of the applicant in such manner as
may be prescribed by the Central Government”. (4)

(Shri Nitin Gadkari)

HON. SPEAKER: The question is:
"That clause 4, as amended, stands part of the Bill."
The motion was adopted.
Clause 4, as amended, was added to the Bill.
Clauses 5 and 6 were added to the Bill.



Clause 7 Amendment of section 11
Amendment made:

Page 3, forlines 25 to 27, substitutea€”

7. In section 11 of the principal Act,a€”

(/) in sub-section ( 1), for the words "the licensing
authority having jurisdiction in the area", the words "any
licensing authority in the State" shall be substituted;

(/) in sub-section (.2), the following proviso shall be

inserted, namely:a€”

"Provided that the licensing authority may, before
issuing the license verify the identity of the applicant in
such manner as may be prescribed by the Central

Government."." (5)

(Shri Nitin Gadkari)
HON. SPEAKER: The question is:
"That clause 7, as amended, stands part of the Bill."

The motion was adopted.
Clause 7, as amended, was added to the Bill.

Clause 8 was added to the Bill.
Clause 9 Amendment of section 14
HON. SPEAKER: Shri N.K. Premachandran, are you moving your amendment No. 86 to clause 9?
SHRI N.K. PREMACHANDRAN (KOLLAM): Madam, I beg to move:
Page 3, line 43,--
for"three"
substitute "twao". (86)

I am moving amendment No. 86 regarding issuance and renewal of licence to be effective for a period of three years. My amendment is to
make it two years.

HON. SPEAKER: I shall now put amendment No. 86 moved by Shri N.K. Premachandran to clause 9, to the vote of the House.
The amendment was put and negatived.

HON. SPEAKER: The question is:

"That clause 9 stands part of the Bill."

The motion was adopted.
Clause 9 was added to the Bill.

Clause 10 Amendment of section 15

Amendments made:

Page 4, forline 20, substitutea€”



'the words "either one year prior to date of its expiry or within

one year" shall be'. (6)

(Shri Nitin Gadkarr)
Page 4, line 22, for "six months", substitute "one year". (7)
(Shri Nitin Gadkari)
Page 4, line 25, for "six months", substitute "one year". (8)
(Shri Nitin Gadkari)
Page 4, line 28, for"six months", substitute "one year". (9)
(Shri Nitin Gadkarr)
HON. SPEAKER: The question is:
"That clause 10, as amended, stands part of the Bill."
The motion was adopted.
Clause 10, as amended, was added to the Bill.
Clauses 11 to 13 were added to the Bill,
Clause 14 Amendment of section 27
Amendments made:
Page 5, afterline 37, inserta€”
"(db) the manner in which a licensing authority may verify the
identity of the applicant under the third proviso to subsection (6) of
section 8;". (10)
(Shri Nitin Gadkart)
Page 5, afterline 43, insert3€”
"(jc) the manner in which a licensing authority may verify the
identity of the applicant under the third proviso to sub-section (2)
of section 11;". (11)
(Shri Nitin Gadkari)

HON. SPEAKER: The question is:
"That clause 14, as amended, stands part of the Bill."

The motion was adopted.
Clause 14, as amended, was added to the Bill.
Clause 15 was added to the Bill,



Clause 16 Amendment of section 41
HON. SPEAKER: Amendment No. 64 to clause 16 — Shri Shankar Prasad Datta, are you moving?
SHRI SANKAR PRASAD DATTA (TRIPURA WEST): Yes, I am moving my amendment.
Page 6, line 15, --
after"by the dealer of such motor vehicle"
insert "to the registering authority". (64)
HON. SPEAKER: I shall now put amendment No. 64 moved by Shri Shankar Prasad Datta to clause 16, to the vote of the House.

The amendment was put and negatived.

HON. SPEAKER: Shri N.K. Premachandran, are you moving amendment Nos. 87 and 88?
SHRI N.K. PREMACHANDRAN (KOLLAM): Madam, I beg to move:

Page 7, line 10,--

omit "the owner or" (87)

Page 7, line 17, --

omit "owner or" (88)

Here the owner is being made liable for non-registration. The registration is the liability of the dealership; unnecessarily the owner is being penalised
when the dealer has to register the vehicle. So, my suggestion may please be accepted by the Minister. This is a totally unacceptable provision.

HON. SPEAKER: I shall now put amendment Nos. 87 and 88 moved by Shri N.K. Premachandran to clause 16, to the vote of the House.

The amendments were put and negatived.

HON. SPEAKER: The question is:
“That clause 16 stands part of the Bill."
The motion was adopted.
Qause 16 was added to the Bill.

Clause 17 Amendment of section 43
Amendment made:

Page 7, afterline 25, inserta€”

"Provided that the State Government may register a motor

vehicle that plies, temporarily, within the State and issue a certificate of registration and registration mark for a period of one month in
such manner as may be prescribed by the State Government.”. (12)

(Shri Nitin Gadkari)
HON. SPEAKER: The question is:

"That Clause 17, as amended, stands part of the Bill. "
The motion was adopted
Clause 17, as amended, was added to the Bill.
Clause 18 was added to the Bill,

Clause 19 Amendment of section 49

HON. SPEAKER: Shri Rajeev Satav, are you moving amendment no. 82 to Clause 19?



SHRI RAJEEV SATAV (HINGOLI): Madam, my amendment is regarding compulsory online process. I beg to move:
Page 7, afterline 43,-
insert "Provided that the registering authority shall provide an option to complete the entire intimation process online.

Provided further that nothing in sub-section (1) shall apply in case of non-compliance with this sub-section (1A).". (82)

HON. SPEAKER: I shall now put amendment No. 82, moved by Shri Rajeev Satav, to the vote of the House.

The amendment was put and negatived.

HON. SPEAKER: The question is:
"That clause 19 stands part of the Bill."
The motion was adopted.
Clause 19 was added to the Bill
Jause 20 was added to the Bill.
Clause 21 Amendment of section 55
HON. SPEAKER: Shri N.K. Premachandran, are you moving amendment no. 89 to Clause 217
SHRI N.K. PREMACHANDRAN (KOLLAM): 1 beg to move:
Page 8, line 26,-
after"in writing"
insert "and hearing" (89)

Madam, this is my last amendment. Before canceling the registration by the registering authority a chance of hearing should be given to the
concerned person so that the principle of natural justice is complied with. This may kindly be considered.

HON. SPEAKER: I shall now put amendment No. 89 moved by Shri N.K. Premachandran to the vote of the House,

The amendment was put and negatived.

HON. SPEAKER: The question is:
"That clause 21 stands part of the Bill."

The motion was adopted.
Clause2l was added to the Bill

Clause 22 Amendment of section 56
Amendment made:
Page 8, line 34, for "2018", substitute "2019". (13)
(Shri Nitin Gadkari)
HON. SPEAKER: The question is:

"That Clause 22, as amended, stands part of the Bill. "
The motion was adopted
Clause 22, as amended, was added to the Bill.
Clauses 23 to 26 were added to the Bill.

Motion Re: Suspension of Rule 80 (i)
SHRI NITIN GADKARI: I beg to move:

"That this House do suspend clause (i) of rule 80 of Rules of Procedure and Conduct of Business in Lok Sabha in so far as it requires that an



amendment shall be within the scope of the Bill and relevant to the subject matter of the clause to which it relates, in its application to the
Government amendment No. 14*x to the Motor Vehicles (Amendment) Bill, 2016 and that this amendment may be allowed to be moved."

HON. SPEAKER: The question is:
"That this House do suspend clause (i) of rule 80 of Rules of Procedure and Conduct of Business in Lok Sabha in so far as it requires that an

amendment shall be within the scope of the Bill and relevant to the subject matter of the clause to which it relates, in its application to the
Government amendment No. 14* to the Motor Vehicles (Amendment) Bill, 2016 and that this amendment may be allowed to be moved."

The motion was adopted.

New Clause 26A
Amendment made:
Page 10, afterline 41, inserta€”
'26A. In section 65 of the principal Act, in sub-section (2), in
clause (£, after the word "marks", the words and figures "under

proviso to section 43" shall be inserted.', (14)

(Shri Nitin Gadkari)

HON. SPEAKER: The question is:
"That new clause 26A be added to the Bill."

The motion was adopted.

New clause 26A was added to the Bill.
Clause 27 Amendment of section 65
HON. SPEAKER: Shri Sankar Prasad Datta, are you moving amendment nos. 65 and 66 to Clause 27?
SHRI SANKAR PRASAD DATTA (TRIPURA WEST): I beg to move:
Page 10, omit lines 43 to 46. (65)
Page 11, omitlines 1 to 2. (66)
HON. SPEAKER: I shall now put amendment Nos. 65 and 66, moved by Shri Sankar Prasad Datta, to the vote of the House.
The amendments were put and negatived.

HON. SPEAKER: The question is:
"That clause 27 stands part of the Bill."

The motion was adopted.

Clause 27 was added to the Bill.

Clause 28 Insertion of new sections 66A and 66B
HON. SPEAKER: Shri Sankar Prasad Datta, are you moving amendment nos. 67 and 68 to Clause 28?
SHRI SANKAR PRASAD DATTA: I beg to move:
Page 11, line 28,-
for"promote competition”

substitute "strengthen State Transport Undertakings, promote competition”. (67)

Page 11, lines 31 and 32,-



for "seeking to enhance private participation and public-private partnership"

substitute "strengthening State Transport Undertakings". (68)

HON. SPEAKER: I shall now put amendment nos. 67 and 68 moved to Clause 28 by Shri Sankar Prasad Datta to the vote of the House.

The amendments were put and negatived.
HON. SPEAKER: Dr. Ratna De (Nag), are you moving amendment no. 90 to Clause 287
DR. RATNA DE (NAG) (HOOGHLY): I am not moving.
HON. SPEAKER: The question is:
"That clause 28 stand part of the Bill."
The motion was adopted.
Clause 28 was added to the Bill.

HATolollT 3rez1gt & it Al €iep 2 dieror @t #ilar =1 oy

HON. SPEAKER: Shri Sankar Prasad Datta, are you moving amendment nos. 69 and 70 to Clause 29?
SHRI SANKAR PRASAD DATTA: I beg to move:
Page 12, forlines 8 and 9,-

substitute "(d) the strengthening of State Transport Undertakings". (69)

Page 12, line 20,-
after"in the Official Gazette"

insert "direct the State Transport Undertakings to". (70)

Clause 29 Amendment of section 67

HON. SPEAKER: I shall now put amendment nos. 69 and 70 moved to Clause 29 by Shri Sankar Prasad Datta to the vote of the House.

The amendments were put and negatived.

HON. SPEAKER: The question is:
"That clause 29 stands part of the Bill."
The motion was adopted.
Qause 29 was added to the Bill.

Clause 30 was added to the Bill.

HON. SPEAKER: Shri Sankar Prasad Datta, are you moving amendment no. 71 to Clause 31?7

Clause 31 Amendment of Section 74

SHRI SANKAR PRASAD DATTA: Yes, Madam, it is related to the States so I have to move it. All the hon. Members should support it. I beg to move:

Page 13, omitlines 1 to 4. (71)

HON. SPEAKER: I shall now put amendment no. 71 moved to Clause 31 by Shri Sankar Prasad Datta to the vote of the House.

The amendment was put and negatived.
HON. SPEAKER: The question is:
"That clause 31 stands part of the Bill."

The motion was adopted.



Clause 31 was added to the Bill.

Clause 32 Insertion of new section 88A
HON. SPEAKER: Shri Sankar Prasad Datta, are you moving amendment nos. 72 and 73 to Clause 32?
SHRI SANKAR PRASAD DATTA: I beg to move:
Page 13, line 11,-
after"in the Official Gazette"

insert "direct the State Transport Undertakings through the concerned State Government to". (72)
Page 13, omit lines 33 to 36 (73)

HON. SPEAKER: I shall now put amendment nos. 72 and 73 moved to Clause 32 by Shri Sankar Prasad Datta to the vote of the House.
The amendments were put and negatived.
HON. SPEAKER: The question is:
"That clause 31 stands part of the Bill."
The motion was adopted.
Clause 32 was added to the Bill.

Clause 33 was added to the Bill,

Clause 34 Amendment of section 93
Amendment made:
Page 14, line 4, for"shall", substitute "may". (15)
(Shri Nitin Gadkari)
HON. SPEAKER: Shri Sankar Prasad Datta, are you moving amendment nos. 74 and 75 to Clause 34?
SHRI SANKAR PRASAD DATTA: I beg to move:
Page 13, omitlines 41 to 45. (74)
Page 14, omit line 1. (75)
HON. SPEAKER: I shall now put amendment nos. 74 and 75 moved to Clause 34 by Shri Sankar Prasad Datta to the vote of the House.
The amendments were put and negatived.
HON. SPEAKER: The question is:
"That clause 34, as amended, stands part of the Bill."
The motion was adopted.
Clause 34, as amended, was added to the Bill.

Clause 35 was added to the Bill.

Clause 36 Amendment of section 96
HON. SPEAKER: Shri Sankar Prasad Datta, are you moving amendment no. 76 to Clause 36?
SHRI SANKAR PRASAD DATTA: I beg to move:
Page 14, line 14,-
for"the promotion of effective competition"

substitute "strengthening of State Transport Undertakings". (76)



HON. SPEAKER: I shall now put amendment no. 76 moved to Clause 36 by Shri Sankar Prasad Datta to the vote of the House.

The amendment was put and negatived.
HON. SPEAKER: The question is:

"That clause 36 stands part of the Bill."

The motion was adopted.
Clause 36 was added to the Bill.
Clauses 37 to 39 were added to the Bill.
Clause 40 Amendment of section 116

Amendment made;

Page 16, afterline 25, inserta€”

"Provided that for the purposes of this sub-section, the National Highways Authority of India or any other agency authorised by the
Central Government may seek assistance from the authorities of the State Government and the said State Government shall provide
such assistance. ". (16)

(Shri Nitin Gadkari)
HON. SPEAKER: The question is:
"That clause 40, as amended, stands part of the Bill."
The motion was adopted.
Clause 40, as amended, was added to the Bill.

Clauses 41 to 46 were added to the Bill,

Clause 47 Amendment of section 138

Amendment made:

Page 18, forlines 5 to 7, substitutea€”

"(1A) The State Government may, in the interest of road safety,
make rules for the purposes of regulating the activities and access
of non-mechanically propelled vehicles and pedestrians to public

places and national highways:

Provided that in the case of national highways, such rules
shall be framed in consultation with the National Highways Authority of India.". (17)
(Shri Nitin Gadkari)

HON. SPEAKER: Shri Sankar Prasad Datta, are you moving amendment no. 77?
SHRI SANKAR PRASAD DATTA: I am not moving it, Madam.
HON. SPEAKER: Thank you very much.
HON. SPEAKER: The question is:
"That clause 47, as amended, stands part of the Bill."
The motion was adopted.
Clause 47, as amended, was added to the Bill.

Clause 48 was added to the Bill.



Clause 49 Substitution of new Chapter for Chapter XI.
Amendments made:

Page 18, line 16, after Insurance Regulatory and Development

Authority insert "of India". (18)

Page 18, line 39, for"Government", substitute "Government, the

driver and any other co-worker on a transport vehicle". (19)
Page 19, forlines 6 to 13, substitutca€”
(2) The pravisions of sub-section (1) shall not apply to any
vehicle owned by the Central Government or a State Government
and used for purposes not connected with any commercial
enterprise.
(3) The appropriate Government may, by order, exempt from the operation of sub-section (1), any vehicle owned by any of the
following authorities, namelya€”
(a) the Central Government or a State Government, if the vehicle is used for purposes connected with any commercial enterprise;
(b) any local authority;

(c) any State Transport Undertaking:

Provided that no such order shall be made in relation to any such authority unless a fund has been established and is maintained by that
authority in such manner as may be prescribed by appropriate Government.

Explanation.€"For the purposes of this sub-section,

"appropriate Government" means the Central Government or a State Government, as the case may be, anda€”

(i) in relation to any corporation or company owned by the Central Government or any State Government, means the Central
Government or that State Government;

(ii) in relation to any corporation or company owned by the Central Government and one or more State Governments, means the Central
Government;

(iii) in relation to any other State Transport Undertaking or any local authority, means that Government which has control over that
undertaking or authority.". (20)

Page 19, omit lines 38 to 41. (21)

Page 19, forlines 48 to 51, substitutca€”

"(4) Notwithstanding anything contained in this Act, a policy of Insurance issued before the commencement of the Motor Vehicles
(Amendment) Act, 2017 shall be continued on the existing terms under the contract and the provisions of this Act shall apply as if this Act had
rot been amended by the said Act.". (22)

Page 20, line 21 for"either" substitute "either from claimant or". (23)



Page 20, line 25, for"such time", substitute "thirty days". (24)

Page 21, line 17, after "disqualification” insert "or driving under the influence of alcohol or drugs as laid down in section 185". (25)

Page 21, omit lines 46 to 48. (26)

Page 22, omit lines 1 to 5. (27)

Page 25, line 48, for"such time", substitute "three months". (28)

Page 26 lines 12 to 14, for "the General Insurance Council of India formed under section 9 of the said Act and the insurance companies for the
time being carrying on general insurance business in India", substitute "the Central Government”. (29)

Page 26, omit lines 44 to 49. (30)

Page 27, forlines 5 and 6, substitutea€”

"and the schemes made under this Act for treatment of road accident victims, including during the golden hour.". (31)

Page 27, forlines 40 to 45, substitutea€”

"hurt due to any accident arising out of the use of motor vehicle, a compensation, of a sum of five lakh rupees in case of death or of two and a
half lakh rupees in case of grievous hurt to the legal heirs or the victim, as the case may be.". (32)

Page 28, omit lines 9 to 16. (33)

Page 28, line 19, omit"a cess or tax or". (34)

Page 28, afterline 21, inserta€”

"(ba) the balance of the fund created under scheme framed under section 163, as it stood immediately before the commencement of the
Motor Vehicles (Amendment) Act, 2017;". (35)

Page 28, forlines 27 to 34, substitutca€”

"(a) treatment of the persons injured in road accidents in accordance with the scheme framed by the Central Government under section
162;

(b) compensation to representatives of a person who died in hit and run motor accident in accordance with schemes framed under
section 161;

(c) compensation to a person grievously hurt in a hit and run motor accident in accordance with schemes framed under section 161;". (36)

Page 29, after line 16, insert a€”



"(11) Any scheme framed under sub-section (3) of section 161, as it stood immediately before the commencement of the Motor
Vehicles (Amendment) Act, 2017, shall be discontinued and all rights and liabilities accruing there under shall be met out of the fund with
effect from the date of commencement of this Act.". (37)

Page 30, afterline 2, inserta€”

"(ia) administration of the fund established under sub-section (3) of section 146;". (38)

Page 30, omit lines 5 and 6. (39)

Page 30, omit lines 19 and 20. (40)

Page 30, omnit line 23. (41)

Page 30, forlines 24 and 25 substitute a€”

"(v) the procedure for payment of compensation under sub-section (1) of section 164;". (42)

(Shri Nitin Gadkari)

HON. SPEAKER: Shri Sankar Prasad Datta to move amendment Nos.78 to 80.
SHRI SANKAR PRASAD DATTA (TRIPURA WEST): I beg to move:
Page 19, line 39,-
after "not exceeding ten lakh rupees"
substitute "not less than twenty lakh rupees”. (78)
Page 19, line 40,-
for "not exceeding ten five lakh rupees"
substitute "not less than ten lakh rupees". (79)
Page 19, lines 40 and 41,-
after"as may be prescribed by the Central Government from time to time"
substitute "as may be decided by the Motor Accidents
Claims Tribunal". (80)

Madam, I have moved these amendments because they affect the life of the people. Therefore, it should not be less than Rs.20 lakh. My proposal is
that it should exceed Rs.20 lakh and in the case of grievous hurt, it should be exceeding Rs.10 lakh.

HON. SPEAKER: I shall now put amendment Nos.78 to 80 to Clause 49 moved by Shri Sankar Prasad Datta to the vote of the House.
SHRI SANKAR PRASAD DATTA (TRIPURA WEST): Madam, I want division.
HON. SPEAKER: Let the lobbies be cleared --
15.00 hours
HON. SPEAKER: Now, the Lobbies have been cleared.
... Interruptions)

SHRI MALLIKARIJUN KHARGE (GULBARGA): Madam Speaker, the amendment moved by the hon. Member from CPI (M) is that there should not be
any cap, but that cap has already been removed. So, why again are we insisting on that? He has already agreed and the cap has been
removed...(Interruptions)

HON. SPEAKER: One minute please. Listen to the hon. Minister.
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DR. A. SAMPATH (ATTINGAL): Madam, this will be a very dangerous clause...(Inferruptions)

HON. SPEAKER: The hon. Minister has already cleared the position. You are moving the amendment. That is all.
... Interruptions)

HON. SPEAKER: Secretary-General to read the instructions.

SECRETARY-GENERAL: Kind attention of the hon. Members is invited to the following points in the operation of the Automatic Vote Recording
System:-

1. Before a Division starts, every hon. Member should occupy his or her own seat and operate the system from that seat only.

2. When the hon. Speaker says "Now Division" the Secretary-General will activate the voting button whereupon "RED BULBS" above display
boards on both sides of hon. Speaker's Chair will glow and a GONG sound will be heard simultaneously.

3. For Voting, hon. Members may please press the following two buttons simultaneously "ONLY™ after the sound of the GONG and I repeat only
after the sound of the first GONG.

Red "VOTE" button in front of every hon. Member on the Head of the phone plate
And
Any one of the following buttons fixed on the top of desk of seat:
Ayes : Green Colour
Noes : Red Colour

Abstain : Yellow Colour

4. 1t is essential to keep both the buttons pressed till another GONG is heard and the RED BULBS above plasma display are "OFF".
5. Hon. Members may please note that their votes will be not be registered:
(i) if buttons are kept pressed before the first GONG sound.

(ii) Both buttons are not kept simultaneously pressed till the second GONG is sounded.

6. Hon. Members can actually "SEE" their vote on display boards installed on either side of hon. Speaker's Chair.
7. In case the vote is not registered, they may call for voting through slips.

Shri Gurjeet Singh Aunjla, a new elected Member has not been allotted Division number so far. He will be supplied "Ayes" and "Noes" printed slips
for recording his vote. He may kindly record vote by his office choice by signing and writing legibly his name, ID number and constituency on the slip.

HON. SPEAKER: The question is:

"Page 19, line 39,--
after "not exceeding ten lakh rupees”
substitute "not less than twenty lakh rupees”. (78)

Page 19, line 40,--
for"not exceeding ten five lakh rupees”

substitute "not less than ten lakh rupees” (79)

Page 19, lines 40 and 41,--

after"as may be prescribed by the Central Government from time to time"
substitute "as may be decided by the Motor Accidents Claims Tribunal”. (80)

The Lok Sabha divided:

DIVISION AYES 15.04 hours
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HON. SPEAKER: Subject to correction#, the result of the Division is:
Ayes: 037

Noes: 221

Abstain: 003

The motion was negatived.



HON. SPEAKER: The question is:

"Clause 49, as amended, stands part of the Bill."

The motion was adopted.
Clause 49, as amended, was added to the Bill.

Clause 50 was added to the Bill,

Amendments made:

Page 30, afterline 44, inserta€”

"(/) in sub section (1), after the proviso, the following proviso shall be inserted, namely:a€”

"Provided further that where a person accepts compensation
under section 164 in accordance with the procedure provided
under section 149, his claims petition before the Claims

Tribunal shall lapse.". (43)

Page 30, afterline 45, inserta€”
"(ia) after sub-section (2), the following sub-section shall be inserted, namelya€”

"(3) No application for compensation shall be entertained

unless it is made within six months of the occurrence of the

accident.". (44)

HON. SPEAKER: The question is:

"Clause 51, as amended, stand part of the Bill."

The motion was adopted.
Clause 51, as amended, was added to the Bill.
Clauses 52 to 64 were added to the Bill.

Clause 65 Amendment of section 184
HON. SPEAKER: Now, amendment No. 83, Shri Tathagata Satpathy — not present.
The guestion is:
"That clause 65 stand part of the Bill. *

The motion was adopted.
Clause 65 was added to the Bill.

HON. SPEAKER: Amendment No. 84, Shri Tathagata Satpathy — not present.

Clause 51 Amendment of section 166

(Shri Nitin Gadkari)

(Shri Nitin Gadkari)

Clause 66 Amendment of section 185



The question is:

"That Clause 66 stands part of the Bill. "

The motion was adopted.
Cause 66 was added to the Bill
Clauses 67 to 72 were added to the Bill.

Clause 73 Amendment of section 192 A

Amendments made:

Page 35, line 9, for "one year", substitute "six months". (45)

(Shri Nitin Gadkari)
Page 35, omit line 13. (46)

(Shri Nitin Gadkari)
Page 35, line 16, for "twenty thousand rupees”, substitute "ten thousand rupees”. (47)

(Shri Nitin Gadkari)

DR. RATNA DE (NAG) (HOOGHLY): I beg to move:

"Page 35, line 9,--
for"one year"

substitute "nine months". (91)
Page 35, line 16,--
for "twenty thousand rupees"

substitute "five thousand rupees”. (92)

HON. SPEAKER: I shall now put amendment Nos. 91 and 92 moved by Dr. Ratna De (Nag) to the vote of the House.
The amendments were put and negatived.
HON. SPEAKER: The question is:

"That clause 73, as amended, stands part of the Bill."

The motion was adopted.
Clause 73, as amended, was added to the Bill.

Clause 74 Insertion of new section 192B
Amendments made:

Page 35, line 32, after "whichever is higher", insert "and with imprisonment for a term which shall not be less than six months but may
extend to one year". (48)

(Shri Nitin Gadkari)
Page 35, forlines 37 and 38, substitute-

"punishable with imprisonment for a term which shall not be less than six months but may extend to one year and shall also be liable to
fine equal to ten times the amount of annual road tax or two-third the lifetime tax of the motor vehicle.". (49)

(Shri Nitin Gadkari)

HON. SPEAKER: The question is:

"That clause 74, as amended, stands part of the BI."

The motion was adopted.
Clause 74, as amended, was added to the Bill.

Clauses 75 and 76 were added fo the Bill.



Clause 77 Insertion of new sections 194A, 194B, 194C, 194D, 194E and 194F.
Amendment made:

Page 36, line 44, for"one thousand rupees", substitute "two hundred rupees". (50)
(Shri Nitin Gadkari)
HON. SPEAKER: Dr. Ratna De Nag, are you moving amendment No. 93 to Clause 777
DR. RATNA DE NAG (HOOGHLY): I beg to move:
Page 36, line 44, --
for"one thousand rupees”
substitute "one hundred rupees".
HON. SPEAKER: I shall now put amendment No. 93 to clause 77 moved by Dr. Ratna De Nag to the vote of the House.
The amendment was put and negatived.
HON. SPEAKER: The question is:
"That clause 77, as amended, stands part of the Bill.

The motion was adopted.
Clause 77, as amended, was added to the Bill.
Clauses 78 to 81 were added to the Bill,

Motion Re: Suspension of Rule 80 (i)
SHRI NITIN GADKARI: I beg to move:

"That this House do suspend clause (i) of rule 80 of Rules of Procedure and Conduct of Business in Lok Sabha in so far as it requires
that an amendment shall be within the scope of the Bill and relevant to the subject matter of the clause to which it relates, in its
application to the Government amendment No. 51[1] to the Motor Vehicles (Amendment) Bill, 2016 and that this amendment may be
allowed to be moved."

HON. SPEAKER: The question is:

"That this House do suspend clause (i) of rule 80 of Rules of Procedure and Conduct of Business in Lok Sabha in so far as it requires
that an amendment shall be within the scope of the Bill and relevant to the subject matter of the clause to which it relates, in its
application to the Government amendment No. 51 to the Motor Vehicles (Amendment) Bill, 2016 and that this amendment may be
allowed to be moved. "

The motion was adopted.
Faihre to
New C .
conply with
Amendment made:
standards for
Page 38, afterline 4, inserta€”
. - , road design,
"81A. After section 198 of the principal Act, the following
section shall be inserted, namely:&€” GRS
and

'198A. (1) Any designated authority, contractor, consultant or conce%%'fgnalrécresponsible for the design or construction or maintenance of the
safety standards of the road shall follow such design, construction and maintenance standards, as may be prescribed by the Central
Government from time to time.

(2) Where failure on the part of the designated authority, contractor, consultant or concessionaire responsible under sub-section (1) to comply
with standards for road design, construction and maintenance, results in death or disability, such authority or contractor or concessionaire
shall be punishable with a fine which may extend to one lakh rupees and the same shall be paid to the Fund constituted under section 164B.



(3) For the purposes of sub section (2), the court shall in particular have regard to the following matters, namely:a€”

(&) the characteristics of the road, and the nature and type of traffic which was reasonably expected to use it as per the design of road;

() the standard of maintenance norms applicable for a road of that character and use by such traffic;

(¢) the state of repair in which road users would have expected to find the road;

(@) whether the designated authority responsible for the maintenance of the road knew, or could reasonably have been expected to know,
that the condition of the part of the road to which the action relates was likely to cause danger to the road users;

(€) whether the designated authority responsible for the maintenance of the road could not reasonably have been expected to repair that part
of the road before the cause of action arose;

(f) whether adequate warning notices through road signs, of its condition had been displayed; and

(g) such other matters as may be prescribed by the Central Government.

Explanation.a€ For the purposes of this section, the term
"contractor” shall include sub-contractors and all such persons
who are responsible for any stage in the design, construction, and maintenance of a stretch of road.". (51)

(Shri Nitin Gadkari)

HON. SPEAKER: The Question is:

"That new clause 81A be added to the Bill."

The motion was adopted.
New Clause 81A was added to the Bill.

Clause 82 Insertion of new 199A

Amendments made:

Page 38, line 5, for "following section”, substitute "following

sections”. (52)
(Shri Nitin Gadkari)
Page 38, afterline 35, inserta€”

"199B. The fines provided in this Act shall increase by such amount not ten per cent. in value of the existing fines, on an annual
basis on 1st day of April of each year from the date of commencement of the Reveles (Amendment) Act, 2017, as may be notified by the
Central Government”. (53) o

(Shri Nitin Gadkari)

HON. SPEAKER: The question is:

"That clause 82, as amended, stands part of the Bill.

The motion was adopted.



Clause 82, as amended, was added to the Bill.
Clauses 83 and 84 were added to the Bill.

Clause 85 Amendment of section 206

HON. SPEAKER: Shri Sankar Prasad Datta, are you moving your amendment No. 81 to clause 857
SHRI SANKAR PRASAD DATTA (TRIPURA WEST): I beg to move:
Page 39, line 33,--
after"seize the driving licence"
insert "only after ascertaining from circumstantial and documentary evidence,".
HON. SPEAKER: I shall now put amendment No. 81 to clause 85 moved by Shri Sankar Prasad Datta to the vote of the House.
The amendment was put and negatived.
HON. SPEAKER: The question is:
"That clause 85 stands part of the Bill.

The motion was adopted.
Cause 85 was added to the Bill.

Clause 86 Insertion of new sections 210A and 210 B

Amendment made:

Page 40, after line 3, inserta€”

"210C. The Central Government may make rules fora€”

(&) design, construction and maintenance standards for

National highways;

Power ¢f

Central

(b) such other factors as may be taken into account by the Court u

Govemr wni

sub-section (3) of section 198A;

to make

rules.

(¢) any other matter which is, or has to be, prescribed by
the Central Government.

210D. The State Government may make rules for design, construction.and maintenance standards for roads other than national highways, and
for any other matter which is, or may be, prescribed by the State Gow B
Power of
State
. (Shri Nitin Gadkari)
to nmke

HON. SPEAKER: The question is:

rules.



That clause 86, as amended, stands part of the Bill.

The motion was adopted.

Clause 86, as amended, was added to the Bill.

Clauses 87 and 88 were added to the Bill.

Clause 89 Insertion of new sections 215A, 215B and 215C

Amendments made:

Page 41, line 3, for "person or groups of persons”, substitute public servant or public authority". (55)
(Shri Nitin Gadkari)

Page 41, line 4, for "person or group of persons”, substitute public servant or public authority". (56)
(Shri Nitin Gadkari)

Page 41, line 8, for "any person or groups of persons", substitute "public servant or public authority". (57)
(Shri Nitin Gadkari)

Page 41, lines 8 and 9, for "person or group of persons”, substitute "public servant or public authority”. (58)
(Shri Nitin Gadkari)

Page 41, afterline 34, insert 8€”

"215D. (1) The Central Government shall, by notification in

National
National the Official Gazette, constitute a National Road Safety Board cong man, such number of Board representatives from
the State Governments, and such other members as it may consider necesg Road I terms and conditions as may be prescribed by the

Safety
Central Government.

Board

(2) The National Board shall render advice to the Central Government or State Government, as the case may be, on all aspects pertaining to
road safety and traffic management including, but not limited to,4€”

(a) the standards of design, weight, construction, manufacturing process, operation and maintenance of motorvehicles and of safety
equipment;

(b) the registration and licensing of motor vehicles;

() the formulation of standards for road safety, road infrastructure and control of traffic;

(@) the facilitation of safe and sustainable utilisation of road transport ecosystem;

(&) the promotion of new vehicle technology;

(1) the safety of vulnerable road users;

(g) programmes for educating and sensitizing drivers and other road users; and



(#) such other functions as may be prescribed by the Central Government from time to time.

215E. The Central Government may make rulesa€”

(&) regarding terms and conditions of appointment of Chairman an
section 215D;

Power of

Central

(b) other functions of the National Road Safety Board under sub-sg Govemment

ection 215D;

to make

(¢€) any other matter which is, or has to be, prescribed by the CentraltGovernment.” (59)

HON. SPEAKER: The question is:

"That clause 89, as amended, stands part of the Bill."

The motion was adopted.

Clause 89, as amended, was added to the Bill.

Motion Re: Suspension of Rule 80 (I)

SHRI NITIN GADKARI: Madam, I beg to move:

the National Road Safety Board under sub-section (1) of

(Shri Nitin Gadkari)

"That this House do suspend clause (i) of rule 80 of Rules of Procedure and Conduct of Business in Lok Sabha in so far as it requires
that an amendment shall be within the scope of the Bill and relevant to the subject matter of the clause to which it relates, in its
application to the Government amendment No. 60* to the Motor Vehicles (Amendment) Bill, 2016 and that this amendment may be

allowed to be moved."

HON. SPEAKER: The question is:

"That this House do suspend clause (i) of rule 80 of Rules of Procedure and Conduct of Business in Lok Sabha in so far as it requires
that an amendment shall be within the scope of the Bill and relevant to the subject matter of the clause to which it relates, in its
application to the Government amendment No. 60* to the Motor Vehicles (Amendment) Bill, 2016 and that this amendment may be

allowed to be moved."
The motion was adopted.
New Clause 90
Amendment made:
Page 41, afterline 34, inserta€”
"90. In the principal Act, the Second Schedule

shall be omitted.". (60)

HON. SPEAKER: The question is:
"That new clause 90 be added to the Bill."
The motion was adopted.

New Clause 90 was added to the Bill.

Amendments made:

Page 1, line 3, for"2016", substitute"2017". (2)

(Shri Nitin Gadkari)

Clause 1 Short title and commencement



Page 1, forlines 5 to 7, substitutea€”

"in the Official Gazette, appoint and different dates may be appointed for different provisions of this Act and any reference in any
such provision to the commencement of this Act shall be construed as a reference to the coming into force of that provision.". (3)

(Shri Nitin Gadkari)
HON. SPEAKER: Shri N.K. Premachandran, are you moving your amendment?
SHRI N.K. PREMACHANDRAN (KOLLAM): Madam, I beg to move:

Page 1, forlines 5 to 7 substituted€”

"in the official gazette, appoint and different dates may be appointed for different provisions of this Act and any reference in this Act to
the commencement to this Act shall in relation to a State or provision, be construed as a reference to the coming into force of this Act
in that State or respective provisions as the case may be" (85)

Madam, this amendment is regarding the coming into force of this Act. In the original Bill introduced by the hon. Minister, that provision was there. I
want to reiterate that provision because the respective States will be given a chance for making the rules enforceable according to the convenience
of the Central Government's Notification.

HON. SPEAKER: I shall now put amendment No. 85 to clause 1 moved by Shri N.K. Premachandran to the vote of the House.
The amendment was put and negatived.
HON. SPEAKER: The question is:
"That clause 1, as amended, stands part of the Bill."
The motion was adopted.

Clause 1, as amended, was added to the Bill.

ENACTING FORMULA
Amendment made:
Page 1, line 1, for "Sixty-seventh”,
substitute "Sixty-eighth". (1)

(Shri Nitin Gadkari)

HON. SPEAKER: The question is:
"That the Enacting Formula, as amended, stands part of the Bill."
The motion was adopted.
Enacting Formula, as amended, was added to the Bill.

The Long Title was added to the Bill,

HON. SPEAKER: The Lobbies may be opened.
SHRI NITIN GADKARI: Madam, I beg to move:

"That the Bill, as amended, be passed."

HON. SPEAKER: Motion moved:

"That the Bill, as amended, be passed."

HON. SPEAKER: Now, Dr. K. Kamaraj, do you want to say something as you were not present the other day?

DR.K. KAMARAJ (KALLAKURICHI): Yes Madam, I want to say a few words. Since I was not there the other day, kindly give me enough time to
speak now.



HON. SPEAKER: No, please say whatever you want to say in two minutes.

DR.K. KAMARAJ: Madam, this is regarding the compensation awarded in the case of accidents. The Bill caps the maximum liability for third party
insurers. It cannot negate the compensation amount that courts could award in case of a conflict. So, I would like to know from the Minister, that in
case the court awards a higher compensation, as to who will pay the remaining amount, whether the insurance company will pay it or the person
who has caused the accident will pay.

Secondly, with regard to penalty, the penalties for contravening the provisions of the scheme on Interim Relief to accident victims are specified in
the Bill. But the offences that would warrant such penalties have not been specified in the Bill. So, is it not unreasonable to impose penalties without
knowing the nature of the offences? The Minister said that the Government will issue a notification. But here we are going to give powers of
specifying the offences to the Executive. So, I want a clarification from the Minister on this point.

Thirdly, Clause 45 of the Bill states that the States must provide for electronic monitoring of road safety on National Highways, State Highways and
Urban Roads, as per the guidelines framed by the Central Government. But it is unclear as to who will bear the cost of implementing such safety
measures. This may be clarified.

Lastly, with regard to provision of Certificate of Fitness of the vehicle, the Government says that the vehicle has to be tested at an Automated
Testing Station set up as per the rules framed by the Central Government and authorized by the State Government. Now, the RTOs are given powers
to give these Fitness Certificates. There are two things here. First, the income of the State Government is taken away. Secondly, suppose the vehicle
owner goes to an Automatic Testing Station, he would be spending extra money. There are so many mechanics in the country, who would be losing
their jobs. How is the Government going to compensate them?

There are various provisions of the Bill against which we have raised our objections, but the Central Government has not considered them. It affects
the federal structure of our country.

SHRI JAYADEV GALLA (GUNTUR): Thank you, Madam Speaker, for giving me this opportunity. I would just make a few suggestions.

The first point, Madam, is that the Bill proposes to target traffic offenders with stringent penalties. But the point to be noted here is that you are only
imposing penalties and not proposing to cancel or impound the licenses. So, for repeat offenders, if they make offences more than two or three
times, or five times like that, you should have a provision to revoke the driver's license also for some period of time. This is in vogue in most
countries. So, here also, the repeat offenders should have their licenses revoked for some period of time.

The second point, Madam, is about creation of the Motor Vehicle Accident Fund, to provide immediate relief and compensation to hit and run victims.
Under the Act, the Fund is called the Solatium Fund to pay compensation to hit and run victims. But under the Bill, the hon. Minister is also creating
one more Fund called the Motor Vehicle Accident Fund. So, the point is: what is the necessity for a second Fund when first fund is already there?

Madam, one other point that I would like to make is regarding the definition of 'road rage'. 'Road rage' is mentioned several times but there is
no definition for this in the Bill. It would be good to have a definition for it.

The final point, Madam, is this. There are thousands of buses, which are illegally registered in Arunachal Pradesh, Nagaland, Puducherry and
such places with fake addresses, no physical verification, no local partner as per the BEFR; and they are given All-India Permit/Tourist Permit, which
is not allowed for sleeper coaches. But they are illegally operating these in South and West. In spite of having it registered in one part of the country,
they are operating in other part of the country. Thousands of such cases are there. Due to f that, the safety of the passengers is at risk.

So, I would request the hon. Minister to please investigate this and cancel the registration and certificates of these illegal vehicles as it is
causing huge safety-related issues for the citizens at large.

With this, thank you, very much Madam.
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SHRI N.K. PREMACHANDRAN (KOLLAM): Madam, I will confine to the Third Reading of the Bill. The implication on the impact or the Bill is to be
addressed by the Government for which I am putting my suggestions. I will finish within seconds.

First of all, I would like to appreciate the earnest efforts made by the hon. Minister in bringing this legislation. If a driving license is seized by the
police authorities, a temporary receipt will be given and a decision will be taken after six months or one year. The hon. Minister may kindly note that
during that time a temporary acknowledgement receipt will be given but the person concerned will not be allowed to use that temporary
acknowledgement receipt for driving. That is a denial of the Fundamental Right of a particular citizen of our country. You should specify the time by
which the decision should be taken. That is the first point regarding the first implication.

The second point is already stated, I am not repeating it that it is in the Concurrent List. It is the State, wherever the 'consultation' comes, please
make it as 'consent’.

The third point, Madam, is regarding the Centralized Registering Authority. A very important provision is there that all the driving licenses, all
the vehicle registration details, etc., should be with the Centralized Registering Authority. To make it effective, the Central Government should
provide the infrastructure facilities to the State Government for having the Centralized Registering Authority. More Central funds should be provided
to the State Governments.

Fourthly, if there is any manufacturing defect in the vehicle, a certain percentage of buyers have to complaint and a particular agency has to
test it also. These three provisions are there — one is the exchange; second is to reimburse the whole cost; and third is repair. If a vehicle is having
a manufacturing defect and it is being repaired, it means, it is totally unfair. Kindly, look into this aspect.

Madam, my last point is regarding the helmet. Nothing was spelt about the quality of helmet. The scientific requirements of a quality helmet
have not been properly stated. That may be corrected.

The last point is about the internationally accepted use of handled communication system. The hon. Minister is well aware that there is an
inbuilt mechanism in the vehicle to have the handled communication system. If this Act is implemented, those who are using this handled
communication system, which is inbuilt in the vehicle, will be punished.

These are my points.

SHRI M.B. RAJESH (PALAKKAD): Thank you Madam. I will not take more than one minute. I just want to raise only one issue. The most contentious
issue is that of putting a cap for injured and deceased. This is the most important and contentious issue. The hon. Minister has not properly
addressed that issue. This cap will only serve the interest of insurance companies but not the interest of the common people.

PROF. SAUGATA ROY (DUM DUM): I will be very brief Madam. Actually, when the hon. Minister originally brought this Motor Vehicles (Amendment)
Bill, he wanted to pass it straightaway. But like me, many other hon. Members proposed that it should be sent to the Standing Committee. Now, the
Standing Committee has sent a Report and we have come with a better Bill for which I thank the hon. Minister.

All T want to ask the Minister is this. He has mentioned about sky buses and all that. In his speech, he has not mentioned about the Bus Rapid
Transit System (BRTS) which operates very well in Indore, in Ahmedabad and in Curitiba in Brazil. I want a reaction from him on the BRTS system to
be operated throughout India.

HON. SPEAKER: The Minister may now move that the Bill, as amended, be passed. If you want to comment, you can do so in one or two minutes
only.

SHRI NITIN GADKARI: There is no cap on liability. The entire amount is paid by the insurance company. There is go gap. A competent judicial
authority can give the decision. It can benefit them. So, no question arises. ...(Inferruptions) sl 3ad @12 diu 4 odl &, 3adb Fuz o Hu adl
3)...(=maere)

HON. SPEAKER: He has already cleared it. Voting is also there.
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1 beg to move:



"That the Bill, as amended, be passed."
HON. SPEAKER: The question is:
"That the Bill, as amended, be passed."

The motion was adopted.



